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1-12-1993,

appeared before the Sub Post Master, Donalkonda to repo:

duty with a medical certificate,
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being No.F/4-2/93/

direction to the Superinténdent of Post offices, Nandyal

P, ,

(11 dated 18-4-1994 and has

has filed this%OArchalleng;ng the letter

Vs

Iprayed for

to pay}phe pay and allowances for the period from 1-6-1993 to

5-3-1994 and alsoiarrears of bonqa for the year 1992-93 and

arrears of DA, |
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impugned memo was:

was pending agaids

dﬁty and °’leave-lon medical certificate’
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issued to the
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duty and it is fulther submitted that the appliCant is facing

inquiry involving pecuniary lossi|to the Department.
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6. when the applicant was admittedly on duéy from 1-6=1993
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should have been takenlan on dutyﬁor he should have been
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kept eqzsuSpension on that day. He was suspe?ded only wilth

effect from 5-3-<1994. Hence, witil?out giving him suitable

order in regard to his taking baék eg dutg’thé applicant|can-

not be kept in alboSition where Hé can neither be treateq as
Rt d i ,

on duty or under suspension. In. our opinion, the period
. U %
when no decision iWwas taken he should be treated as admit

red
923

L)

on @k duty and 04 that basis he should be paid from 2-12

to 5-3-1994.when{he was suspended.
: Y
9. Hence we issue the following directionsto the

respondents: |

. i
} n f
The Superin%endent‘of Post Offices, Nandyal, shall pay
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to the applicant.the pay and allowances for the periocd from
1-6-1993 to 15-6£1993 and from 2<12-93 to 5-3-1994 treating
- been - , ' ' ;
him as having/on Juty. = '
10. The period of absence of the applicant from 16-6-1993

to 1-12-1993 shall n?ggnto be decided after the finalisation

of the disciplinéry,proceedingsq- The respondents shall [pay
the pay .and allo?ances for the ééplicant forlthe period

: !
mentioned -above within 45 days §$om the dateiof receipt |6f

the copy of the order,
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B.S, Jai Parameshwar) ! (R. Rangarajan)
Member (Judi.) . Membe'r (Admn. )
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